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Date of Order: 18.9.96. 

Prsent Hon'ble rJustice A.K.Chatterjee,ViceChairrnxn, 
Honcble  r. M.S,MtherjeeAdminjstrative Member. 

ANANDA CHANDRA KARMAKAR 
-vs- 

UNION OF INDIA & ORS. 

For the petitioner: Mr,Sandip Ghosh,counselwith 
Mrs.Kalyani Saha. Kundu, 
counsel. 

For the respondents; NONE. 

ORDER 
M S,Nicher eeM. 

This is filed as an unlisted motion to-day by 
Mr0 Sandip hosh, ld. counsel, on behalf of the petitioner 
leading Mrá.K.S.Kundus lde counsel. None appears for the 
respondent. 

The petitioner is aggrieved by the Order dt.14.8,96 
at AnnexurD to this petition, issued by the Superintendirg 
Archaeologist and and he has prayed for an Interim Order for 
staring the said Order. 

None is present for the respondents as no notice 
has been gien to them. However, on hearing the ld.counsel 
for the pe4tioner, we dispose of the petition at this stage 
with the orer that theyejer shall, within. 3 days 
make a 	 before the respondent no.3 
'- simultciously with a copy sent to respondent no4 and 
respondentxo.3 shall appropriately decide the said repre-
sentation rgarding cancellation of the impuqiied transfer 
order praye4 for. Till such di.sposel of the representation 
by the rèspóndent no.3, the said impugned transfer order 
hat 
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shall remain stayed, in case this has not yet been given 
effect to,so far as the petitioner is concerned. 

Let a Plain Copy of this Order be given to the 
1d.cpuns) for the petitioner vho shall fQrthwith 

-Ik g.y,V7  C72 e- j 	&ItZ 22 	sh 	.i 
cornmuricate the Qrer to the pet.tibner s—was all 
the respondents concerned 	 A 
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(M. S,1ukherj ee) 	 e.attjee 
Menibe rf) 	 Vice-Chairman, 


